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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 5th September, 2014.

L.A. BILL No.4 of 2014.

ABILL TO PROVIDE TO COMPLY WITH THE DIRECTIONS
OF THE HON’ BLE SUPREME COURT OF INDIA IN ITS
JUDGEMENT IN W.P.NO.310 OF 1996 DT:22.9.2006 IN
PRAKASH SINGH VS.UNION OF INDIA REGARDING
POLICE REFORMS AND MATTERS CONNECTED
THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Sixty—fifth Year of the Republic of India as follows:-
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Short title,
extent and
commencement.

Definitions

Central Act 2
of 1974.
Central Act .45
of 1860.

1

2.

CHAPTER-I

(1) This Act may be called the Andhra Pradesh Police
(Reforms) Act, 2014;

(2) It extends to the whole of the State of Andhra
Pradesh;

(3) It shall be deemed to have come into force with
effect from the 20th July, 2014.

(1) In this Act, unless the context otherwise requires,—
(a) “Government” means the State Government;

(b) “Police Officer” means any member of the Andhra
Pradesh Police and includes an Indian Police
Service (IPS) officer working in connection with
the affairs of the State and the Andhra Pradesh
Police;

(c) “State” means the State of Andhra Pradesh:

(2) Words and expressions used in the Act, but not
defined specifically shall have the same meaning
as provided in the Code of Criminal Procedure,
1973 and the Indian Penal Code, 1860.



September 5,2014  ANDHRA PRADESH GAZETTE EXTRAORDINARY 3

CHAPTER - I

TERM OF OFFICE OF DIRECTOR GENERAL OF
POLICE AND OTHER POLICE OFFICERS.

3. (1) The Government shall appoint the Director Gen- Selection,
eral of Police (HoPF) from amongst the three appointment
senior most Police Officers of the Department and term
empanelled by the Union Public Service Com- caal
mission for the post of Director General of
Police(HoPF), having regard to length of ser-
vice, very good record and range of experience
for heading the Police Force.

(2) Notwithstanding anything contained in the Ser-
vice Rules governing the post, the Director Gen-
eral of Police appointed under sub-section (1)
shall hold the post for a minimum period of two
years, irrespective of the date of his/her retire-
ment on attaining the age of superannuation.

(3) The Director General of Police may be relieved
of his/her responsibilities under the following cir-
cumstances, namely, —

(a) on conviction by a court of law in a criminal
offence or in a case of corruption;

(b) on punishment of dismissal, removal or com-
pulsory retirement from service or of reduc-
tion to a lower post awarded under the provi-
sions of the All India Services (Discipline and
Appeal) Rules or any other relevant Rules;
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(c) onincapacitation by physical or mental iliness
or otherwise becoming unable to discharge
his/her functions;

(d) on appointment to any other post either
under the State Government or Central
Government, with his/her consent for such
posting;

(e) on other administrative grounds to be
recorded in writing.

Repeal of 4. The Andhra Pradesh Police (Reforms) Ordinance,

Ordinance 2014 is hereby repealed.
No.1 of 2014.
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STATEMENT OF OBJECTS AND REASONS

The Hon' ble Supreme Court while considering the far reaching
changes that had taken place in the country after the enactment of the
Indian Police Act, 1861 and absence of any comprehensive review at

the national level police system after independence despite radical
changes in the political, social and economic situation in the country,
and after perusing various reports pertaining to the same, have given
certain directions to the Central, State Governments and Union
Territories for compliance till framing of appropriate legislations.

The Hon' ble Supreme Court of India inter-alia stated that Article
32 read with Article 142 of the Constitution of India empowers the
Supreme Court to issue such directions as may be necessary for
doing complete justice in any cause or matter. It has further stated that
all authorities are mandated by Article 144 of the Constitution to act in
aid of the orders passed by the Supreme Court. One of the directions
given by the Hon' ble Supreme Court is on selection on minimum ten-
ure of DGP to be complied with by the State Government.

It has therefore been decided to provide the same by way of undertak-
ing a legislation.

SELECTION AND MINIMUM TENURE OF D.G.P.

The Director General of Police shall be selected by the State
Government from amongst the five senior most Police officers of the
Department who have been empanelled for promotion to that rank by
the Union Public Service Commission on the basis of their length of
service, very good record and range of experience for heading the
police force. Once he has been appointed for the post, he should have
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a minimum period of two years irrespective of the date of his
retirement on attaining the age of superannuation. The Director
General of Police can be relieved of his responsibilities by the State
Government acting in consultation with the State Security Commis-
sion consequent upon any action taken against him under the All India
Services (Discipline and Appeal) Rules or following his conviction in a
Court of Law in criminal offence or in a case of corruption or if he is
otherwise incapacitated from discharging his duties. No orders have
been issued by the State Government in this regard. Hence, it is
proposed to have a panel of five senior most officers in panel to be
prepared by UPSC.

As the Legislature was not then in session, having been
prorogued, and it has been decided to give effect to the above
decision immediately, the Andhra Pradesh Police (Reforms) Ordinance,

2014 (A.P. Ordinance No.1 of 2014) was promulgated by the
Governor on the 20th July, 2014.

Subsequently, the Government have decided to appoint the
Director General Police (HoPF) from amongst three (3) senior most
Police Officers of the department instead of five (5) senior most Police
Officers of the department.

The Bill seeks to replace the said Ordinance and to give effect to
the above decision.

NARA CHANDRABABU NAIDU
CHIEF MINISTER
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE
ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Police (Reforms) Bill, 2014, after it is
passed by the Legislature of the State may be submitted to the

Governor for his assent under article 200 of the Constitution of India.

NARA CHANDRABABU NAIDU
CHIEF MINISTER

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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